CENTRAL ADMINISTRATIVE TRIBUNAL
' ERNAKULAN BENCH

oA’ Na.' 368 oF 1995

Tuesday, this the 14th day of March, 1995

CORAM:

HON'BLE MR JUSTICE CHETTUR SANKARAN NAIR, VICE CHAIRMAN
HON'BLE MR. SP BISWAS, ADMINISTRATIVE MEMBER

1. R Sivadasan, '
S/o Late Ramanachari, -
Carpenter SK (Semi Skilled)
Garrison .Engineer, Air Forca,
Thirumala PO, Trivandrum=-6.
T-69, MES Quarters, .
Thirumala PO, Trivandrum-6. ' e+ Applicant

'8y Rdvocate Mr. MR Rajehdran'Nair

VS" ) e o

1. - Commandor, Works Engineer, .
‘Military Engineering Service, -
Naval Base, PU, Katar1 Bag,
Cochin=4,

2. The Garrison Engineer, Air Forcs,
Thirumala PO, Trivandrum-6.

3. The Chief Enginesr, :
- Military Engineering Servicse,
Naval Base PO, Cochin-=4,

4. . Union of India represented by
Secretary to Government, ,
Ministry. of Defence, New Delhi. .. Respondents .

By Advocate Mr. SIﬁaHhé%tiéhﬁén; Additional Central Government
' o "* Standing Counsel

o_Rto E R

" CHETTUR SANKARAN NAIR(J), VICE CHAIRMAN

Applicant seeks a declaration thaﬁ he is entitled to be.
promoted as ;Carpenter HSII'.and'ppsted at .Trivandrum. He -
has been working as a 'Carpenter Semi Skilled' and has nou:
been promoted as iCarpenter\Highly Skilled' (HSII for short).

He submits that there are vacancies qf 'HSIf’ at Trivandrum,

2. Applicant has no legal right to get a declaration that he

is entitled to be posted at_Igivandrum{ In .the matter of
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vtransfer,'there is ne lé§a1>right and muchvlese eny‘
enforceable legal rlght. But, that is not-to'sey that
‘even transfere can’ be ordered arbrtrarlly. A coﬁtented
serv1ce makes better lnputs and admlnlstratxve concerns
will not_suffer byrextenglng a benefit which can be
extended uithout.affectihg'the needelof administretion.
IF there is a vacancy of 'HSII' at Trlvandrum and if
there is no good reason for not pOStlng appllcant at
Trivandrum, there is no reasoe why hershould,not be
.pested there. These are'matters for the edministrative
authority to decide. Appllcant has made A-3 represent-
ation and that is pendlng cons1deratxon before frrst
requndent. Flrst respondentrulll examlne the -
representation and pass a speakrng order thereon. If B
however there are reasons For not 91V1ng a postlng at
Trivandrum, first reSpondent may state those reasons
and pass.an order on’the representation;

- 3. _,The Original Applicatlon is dispoeed of as

aforesaid. 'No costs.

'Dated the 14th March, 1995

‘ . >whaoavorunuall

5P -BISWAS o S CHETTUR SANKARAN NAIR(3)
ADMINISTRATIVE MEMBER S VICE CHAIRMAN

143/ ak



List ovanﬁekures»

‘1. Annexure A3: True eopy'bf the-representation
. : ' dated 23.2.,1995 submitted by
- applicant to the Ist respondent,
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